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And whereas the said Gazelte was also made available to the Epublic fr

And whereas no suggestion
within the prescribed time limit.

om 23/09/2009._

s and objections were recejved frdm the public on the said draft
o R

Now; Therefore, in exercise of il

Goa, Daman and Diu Registration of

Unior Tetritoty of Dadra and Nagar
Nagar Haveli makes the folj
final notification in gazette. .

1 p‘owg:ré_ conferred by sub-section (1) of section 42 of the

‘Tourist Trade Act, 1982 (1(5) of 1982) as extended to (he
Haveli, the Administrator of Union Territory of Dadra and
owing rules with immediate effect from the date of publication of

By order and in the na!he of the Administrator -
U.T. of Daman, Diu and Dadra & Nagar Haveli.
! g

Deputy Secre:tary (Tourism)
Dadra & Nagar, Haveli. Silvassa,

t
i
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"he proposed rules are as under:

Short title and commen tement:-
a.  These rules may be|called the U.T. of Dadra & Nagar Haveli Registration of Tourist
Trade Rules, 2011 :
b..  They shall come irl
Definitions: - In'these ﬂlules‘, unless the context otherwise requires:-
u
{

a)  "Acl" means the Goa, ET
‘ t

to force al once.

-

aman and Div Registration of Tourist Trade Act, 1982 (10 of
1982)Y; ag eitended to the U.T. of Dadra & Nagar Haveli, vide the Gazette of India,
Extraordinary, Part 11 -iSection 3 - Sub Sﬁé:tion - (1), and Published by Authority on
27th November 2001 and Dadra & Nagar Havelj Gazette, Extraordinary, Series I, Vol
XVIT published by Autlilority at Silvassa on 11th April-2002.

(b} "Form" means a Form a}npended to these _1‘1_]1&:8;
(c) "Register"

means the re=gister of dealers; the re
hotel-keep

giS{El' oftravel agents or the I‘BgiSlBI‘ of
ers, as may b 1'clcvant in the context llndﬁr’lhﬁs& I'LIIE:S;

(d) "Section" means a secti?o‘n' of the Act. -

(e) All _WOrds used but not c{'efi

ned herein shall have the meanings respectively assigned to
them in!thc Act. - .

3. Registrition of deﬂler%,,]mtellcéepers and :trave.l figents:

1)  An application for registgration by a person intending to carry on the business as a dealer
or a hotel-keeper or g tfavel agent under the Act shall be suhmitted to the prescribed
authority in Form |, Forin ITorF

“case may be alongwith a treasury challan
under which fees ag laid down hereunder have been paid.
5 :
i
Category Feeg |

(i) Dealer _ :- Z500/- per S}ear

i
(i1) Hotel-keeper - ?STO(J/- for'A’ category per year

- ¥4000/- for 'R ¢
]

E§ 3it)00/- for 'C' category per year.

ategory per year

. ¥ 2000/ for ‘D category per year
Explanafion:- The critelria fixed for the categorization of hotels
are contained in Annexure "A*

to these rules.
]

(i1i) Travel Agents :- R4

- 500/- per year for
laid down ip rule 9] .

travel—agents confirming to the standards

A The prescribed authority shall on recei
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4)

5) - If the prescribed authorit

6)

2)

3

5.

_ I the prescribed authorit

11T as the case may be, and the foregoing provi

On receipt of the applic.ation_.-‘_thé prescribed aut'horily shall serutinize it and if
registration is not refused under sec

tion 5 or section 9 or section 16, as the case may
be, it shall enter or cause the contents ofthe application entered in the register. It shall
in case of tourist boats and launches, travél and excursion agents intimate the applicant
for causing a spot inspection by an Inspectirig Team or an Officer on any Convenient
date. After inspection if the inspecting team or the Officer ig satisfied that its up-keep
is of the requisite standard, a certi

_ ficate ofre!gistr'ation in Form IV or Form V or Form
VI, as the case may be shall be issied to the applicant.

Y proposes to refuse to register the. applicant as a dealer, a

[4

hotel-keeper or a travel agent under section 5, section 9 ot section 16 as the case may
be he shall serve upon the:applicant a notjce indicating the grounds on which the
registration is proposed to be refused and asking the applicant to submit his objection,
if any, either by himself or through his authorised agent regarding the co"htc'mplaled
order of refusal within a period of ten days froin the date of receipt of the notice,

: _ y does not receive a reply to the notice issued.under sub rule
(4) within the stipulatéd time, of after considering the objection, or if the applicant,
requests to be heard in person, after hearing him, is of the opinion that the objections

or submissions made by the applicant are not satisfactory, he shall pass an order refusing
registration and communicate the otder to the applicant. '

Every certificate shall be valid for a period of one year from the date of'it_s iSsue. An
application for renewal of the certificate shall be submitted in Form |, Form ILor Form

/ _ sions, "mutates mutandis®, shall apply.
Every such application shail be accompanied by a treasury challan under which the
prescribed fee has been paid. ' ' 2 S

| - e | \
| Cancellation of Certificate: - :

If at any times; after a person is registered as a dealer, a hotel-keeper, oratravel agent
under the Act, the prescribed authority is satisfied that the dealer, the hotel-keeper or
the travel agent has incurred any of the disqualifications mentiored in séction 6, section
10, or section 17, as the case may be, he may serve a notice on him indicating the
grounds on which it is proposed {6 remove his name from the register ‘and fequiring
him to show cause within fifteen days from the date of receipt of such notice as to why
his name should not be retnoved from the register and the certificate be cancelled.

If the prescribed authority after considering his reply,
heard in person, after hedring him;
submission made by the dealer, the
is not satisfactory, he shall pass an order rfemoving his name. from the register and
cancel his certificates of registra

tion and direct him to surrender -the certificate for
cancellation. Every such order shall be con

imunicated to the dealer, the hotel- keeper
or the travel agent, as the case may be. o

of if the applicant requests to be
is of the opinion that the explanatioh tendered or

hotel-kge})er or the travel agent, as the case may he, -

On surrender of the certificate, it shall be marked with the sign of cross in red coloyr
endorsing thereon "Removed under Order Nb ..

... Dated ......."'and the endorsement
shall then be recorded on the relevant page ol the register. ',

Notice to be sent by registered post -
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PT communicated unde; the foregoin
ment due at the address of the dealer,
ppplication form and sych
Communicated when 50 dis

g rules shall be sent by
the hotel-keeper or the

totice or order, as the case may be,

patched,
Order to be Bublished in Official Gazette. |
¥ Every order passed by t

he preécribédaufhdrity under these
the Officia] Gazette. '

rules éhall be published in
Mainl‘_enance of books angd registers 'bziy dealer - :
Every dealer shal] fromfthe date of hig refg_i'stration, maintain the fo
TERISters if such form a$ may be prescribed ang approved by the prescribed authority
o1 such-other Officer a4 may be authoriged by “him iri thig behalf namely:-

a)  Register or order Yook in Form ¥ -
b)  Bill Book duly numbered.

¢)  Cash memo book duly numbered,

d)  Receipt book showing receipt of aniount, paid-or advances Teceived, alongwith
the dates. : : ' '

Maiut'ena«nce of registpr by Travel Agfents -
, _
b} Every travel agent ghal)

from the date oﬂ.his Te
by the prescribed au_thor_

ity, containing the foll
i Serial Numbel, -

i1 Date and timg.
LY i Number and j

gistration, maintain a register approved
OWing particulars, namely:

ames of the tourists recejved.

iv. Name of the place of their destination,
V- Duration of tlieir stay. '

vi  Name of the'traye] agent,

vii  ‘Name of the otel/houseboat/tent

locations) to which transferred,
viti Number of the tourists in g party.
X, Amount paid hs advance,

X' Method of regovery of the balénce amount,
X1 Bill number and dare,

Xii Receipt numbgr and date. ,
Xiil Name of the approved Tourist Guide

Every travel agent shall

'eceplion counter, the fg
(1) Printed tariff with
(ii) Printed itinerary_wit

display on a notice board.at
Howing information: -

but any Mmutilation or over-
hout any mutilation or ove

agent. :-

the entrance of his Office or at the

“writing,
r- writing -
Classification of travel
The prescribed authorif
al order, classify the travel
‘ing due regard (o the capityg
ricles owned, réputation, g
the promaotion of the tour

hlicity of the tourism ete. hwithip and outsjde
veli, )

Y may, after givéng A rea's;o"nabie 0
agents ags belonging (o class ‘A"

ppbrtunity of being heard,
l amount invested, locati

. class ‘B, class 'Q' or class 'y
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Information to be'di'splayed on notice board. :-

1) Every hotel kegper sl_mll display on a notice board jf
entrance of the hiotel or at the reception counter, the fo

(1)  Total accomrhodation available.

(ii) Tourist registers in Form XI. E
(i) Accommodation reserved by previous booking
(iv) Accommodation available on a particulat day.

(v) Rates of Rooms, eatables/extia bedding, room
the hotel. ‘

2) -Every Hotelkeeper shall mainta

and approved by the prescribe
(i) -Complaint book _
(i) Tourist register in Form XI

(iii) Cash memeo. - )

(iv) Bill book duly numbered

(V). Receiptbook duly numbered.

-(vi) Register of advance booking with advance moj

(vii) The name of the person or concern with the ad
received. ' -

d authority, namely:

11. Classification of hotels - -

The prescribed authotity shall, having_duc._regdrd to the
tion facilities, services amenities
on of the hotel in the presence of
nd after hearing the hotel-keeper; d

and after holding an inspecti
such inquiry as deemed fit a
categories

12. Issuance of duplicate certificate:-

If the cettificate issued under these rules
holder desires to have a duplicate, he shall
rupees ten and the prescribed authority, afte
hearing him as to the genuvineness of hig st
applicant. If the prescribed authority réfus
the decision to the applicant in writing ind
13.

is lost, damaged o
submit an applicaf

es.lo issue a duplics

icating the grounds
Reservation and allotment of mooring sites:-

~ An application for rese

authority in Form X117 wit)

time, '

rvation and allotment of boats shalj
1 the fee as may be notified in the
14. - Registration of 'per‘so'ns-carryingron bﬁsiness of ply
1) Every person intending to carr

water sports such as hire boats

camping, equipment and port
business,

Y ot in a tourist area the

» lourist taxis, motor-launc
ers shall have to register |
2)  An application for registration shall be submitied to the

X1V, with a treasury challan under which fee as laid dq
Certificate of registration shall be in Form Vi

in the following books

(Serial No. 45) Page -5

1 respect of his hotel, at the
Hlowing information namely;-

pervice ete. Provided by

and-fegiste"rsl duly prescribed™

ey received.
dress from where order is

focation, standard, structure,
and general conditions, elc.
the hotel-keeper and holding
lassify the hotels in different

r destroyed and the cerliﬁcatc‘:'
ion in form XII with a fee of
uiry as he deems fit! and afier
a duplicate certificate to the
ite certificate he shall inform
for such refusal.

be submitted to the prescribed

Mficial Gazette from time (o ‘
ing boats etc.:-
business of putting or plying

1es, surf-rides, water- skiing,
nimself for carrying on such

prescribed authority in Form

'wn hereunder are paid. The‘
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I..  *Tourist Boat an( launches

Rs. 500/-
. Tourist Taxi Rs. 500/-
Hi.  Tents and tent efjuipment dealer Rs. 500/-
iv. Camping agency Rs. 500/-
v.  Porter . Rs, 100/.

3 Every portey registered under sub-rule |
blue colour and 5 badge |
in the specifieg tourist area. _ :

4) Thef%ales for hiring fourist boats and launches, tents and tent équipments, camp and
camping equipments, shal] be fixed by the prescribed authority from time to time and
such rates shal] be.pyblished in the Officia) Gazette. The person engaged in any of the

aforesaid businesg shail display the said rateg at the enirance of his office or at the
reception counter or ft the place from where the boat, taxi etc. are kept for hiring.

5)  The Provisions of ry
‘relating to cancellati
renewal of registratjd

e 3 relating to registration-ang renewal of registration and rule 4
nof registration shall, "mutatig mutandis", apply to registration,
n and cancellation of registration under the ryle.

U.T. ADMINIST—RATIQN OF DADRA & NAGAR HAVELL],

TOURISM DEPARTMENT,
STLVASSA.

ANNEXURE » A » (PART A )

eria for classification_ ofAccommoda_l'i'nn :
isticated accommodation: {

Cr
Sopl

-

e AN Category)
Location and buildinp:.- T

he hotel should be located in ap area suitable for the stay of upper
middié clags tourists having adequate parking place for vehicles, a lawn or aroof garden for
the use of the guests. .

Guests rooms and-bath r:l)_ams:- The following amenities shall be Provided in all the roomg
fo be occupied byithe guelsts :- '

(a) Attfi"ched bathroomg with lo_ng and wide bath ;
adcq‘ué‘tte Supply of $oap, tailet paper ang fowels. B
hand spray wash basin, . '

(b)  Proper lighting and —eiling fang.

(¢} Telephone with Inte
Cupboard with hangerg -

(d) A vacuum flask and

(&) Proger furniture, chi

I

(H Comfortable double(beds with foam Tuhber mattresses or coir mattresses not less thap
6'x 4" gize. '

two glasses for drinking watey
lirs, tables, teepoy sofa'ser

(g) Necessary linen and best quality blankerg

(h) Minimum carpets arga standards prescribed far bath room/ hedroom ete

L
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Conference Halj : . 1000 Sq.1t
Air conditioned-single ‘ . 160 Sq.ft.
Non- Air conditioned- single R 160 8q.ft.
Air conditioned - doubje . 220 3q.1t.
Non Air conditioned- double e 220 8q.ft.
Bath rooms if fitted with showe . 40 Sq.ft. .
(50-60 Sq.ft. if fitted witli bathtub), '
Suite Air Condition Double Room e 440 Sq.ft.
Swimming pool, Steam bath, Health Club ... As per standard specificatio
Garden Area. ‘ '

-Lublic roonis: -

gents.separately.
(c) Adequate number of lifts for multistory hotel,
(d) Good quality crockery, cutlery, glass-ware and linen
(¢) Clean hygienic, well-equipped a

1/3 area of the plot area

Is, money changing, book stal
rooms/rest roont, foi ladies ar

nd well-maintained kitchej and pantry with a co’
stordge. '

(f)  Provision of cloakrooms for

(g) A/C Bar facilities with a Space for neat and ¢]
~ minimum 200 person and room setvice,

(h) Provisiohs of dance and/or chamber musjc. o

(1)  Provision of laundry Service. ,

ladies and gents separately.

Service:- The following services should be made available :--

- (a)
-(b)

Hygieric and clean washing of cooking utensils, croc)
Provision of services of experienced and smart staff

can restaurant to accommoda

ety and glass- ware.

wearing clean uniform.
(c) Provision of dry cleaning and laundry services.

(c) Supervisory staff comin
Hindi & Local lan
English and Hindj

g.into contact with the guests, sh
guage and senior staff should poss

—_—

ould understand Englis’
ess a good-knowledgy, «

"U.T. ADMINISTRATION OF DADRA & NAGAR HAVELJ,
| TOURISMDEPARTMENT,
SILVASSA. '
ANNEXURE "A" (PART B )
Mediui Class Accommodation ("B

tg:- The hotel should be iocated
middle income ‘group touri

Guest room and barth FOOMLS ;-

Category).
Location and buildi

sisg.

rooms to be occupied by guests;-

{a) Attached bath-rooms with runnin
sanitary fittings and adequate su
spray and hand spray,

g hot and cold water, shov;fers,-
pply of toilet paper and

wash basin, lar'ge mirror, lights, wall fans exhaus_l

The following amenities should be provided in

in area suitable for thestay of

all the

proper and comfortab
towels European w/c with i

fans etc,
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b)  Proper lighting'amqﬁi fans.
¢)  40% of the beds cap belin big rooms with 5 to 10 beds.
d) Proper furniture and comfortable beds with foam coir mattiesses
e) General telephone with Intercom connection,-
f) Call-bell ang colonr TV (mip. 14") ih edeh room .- '
£)  Minimum carpet area siandardg prescribed for bath roam/bedroom
Single A/C & Non A/c| ... .. 150 8q.1t.
Double A/C & Non A/d . 200 Sq.f,
Bath rooms ' 40 Sq.ft.
s ! '
Service:- The following shm;i]d be made available:-
)  Provision for hygienic Wwashing of utensils, crockery,.cutlery and glass- ware.
(b)  Provision of laundry setvice. _
&) Provision of smart and gxperienced staff wearing clean uniforms.
) Senior staff coming intg contact with the guests should possess working'knowledge of
English. _ . |
e) A clean liygienic kitchdn well equipped and. we]'l'm_a_ihtained with pantry.
ff-} Reccptioh'-‘z:oun'tens with telephone facilities and rest roomsg for refreshment for ladies
and gents Separalely. _ ' '
B) A/C Bar-facilities,with kpacious neat and clean restaurant to accommodate 200 persen
and room service ' o
U.T. ADMINISTRATION OF DADRA & NAGAR HAVELF,
TOURISM DEPAR_'I‘ME_NT, '

Locality and bu.il‘ding_;_: Suit_éblc locality anéi__bl

Econom

mi

: SILVASSA.

ANNEXURE "A" (PART ()

y Class Accommodation (en Category)
| .

tilding to cater to lower income and

dle Gro up toufists:-

Tues! rgoms:- The follnwi.ng; amenities should be provided in all roomg 1o be occupied
" by guests, :
. (8) The rooms shouldihave capacity fra11ging from two to eight beds. Furnished with
‘ comfortablezdoub]e/single beds ahd furniture like chair, table for study and eating
standard prescribed for accomm‘pdation in one raom is 28 sq.ft for each single
bed.

(b) There must be common sanitary filted'lavatorics and bath rooms fitteq with running
hot and cold wat U, separately fbr ladies and BENts, one each for 4 heds Indo/
EL);opEan w/c withf jet-spray wash basin large mirror sufficient light, fans, exhanst
fah ete. i ‘

{c) Common Telephoge & Call bell in-each roory. ,

{(d) Rooms should be properly ventilated, furnished ang lighted .

(e) Sufficient Fans sh

() A common hut 3p4

ould be provided ip all rop

ms and dipning area
Clous neat and clean resta

urant with good tables and chajrg
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(8) Minimum-carpet area standa

_ rds prescribed for bath roor
fect for each single bed 28

5q.ft for floor accommodati
The following service should be provided.
(a) Cledn croqkefjf-, outla
(b) Hygienic ashin
(c) The Manager an
(d) Receptions cow

ns/bed rooms- 40 square
on
Service, -

Y and furniture.

g of utensils under rimhin'g water having régular.dutl:t of water.
d the staff should be conversant with English & Hipdi
ier with rest room for refreshment

U.T. ADMINISTRATION OF DADRA & NAGAR HAVELI,
TOURISM DEPARTMENT,
SILVASSA.

ANNEXURE "A" (PART D)

I’aj'ilig Guest Accommodation ("D Category)

o | ) \
Locality and building. - Suitable Jocality and buildig

g to cater to middle and lower
income group tourists :-

Guests rooims;- The following amenities should: be avajlable :-

(2} The réoms A/C or Non A/C should have cap

(b} There must be adequate and good quality sanitary fittings like Ia{l&ioties/bath rooms
with riunning hot and cold_watqr,'onglcach for 4 beds. European w/c wilh jet spray,
wash basin, large fiirror and sufficient lighting, fan, exhaust fap. - :

(c) Rooms should be properly ventilated, furnishe

(d) Sufficient number of fans should be p"ro‘vide

(e) Minimum carpet area sta

40 sqft each bath.

acity ran'ging.frogn‘ 2 to 6 beds.

d-and lighted with intercom facilitics.
d.in all rooms.

nddrds prescribed bedroom- 40 5q.t. per bed and bathroou

U.T, ADMINISTRATION OFD DRA &AR HAVELI,
TOURISM DEPARTMENT,
SILVASSA.

————————

App_lication Form for Registration as a Dealer
~ FORM ; 1
,. (See rule 3)
To, . e :

(The prescribed Authority) "
Sir,

I/We request that I/We may be registered as a dea

and Diu Registration of Tourjst Trade Act, 1982 ag
Haveli, for ......... .. {name of business mayébe
mentioned in the Annexure 1o this appli;ation.
mentioned below: -

ter within the meaning of Goa, Daman
extended to the U.T. Dadra & Nagai
prescribed) in respect of the articles
The other particulars of my/our business are



o
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Name of the dealer -wrjth full address in the tourist area with two Passport size
photographs.

Name of the business concern,

Permanent residential address.

Name of the proprietor/proprietors with photo identity proof

Name of the Agcnt/Age_nts_;/Employe’e(s)/Res’pqnsible person in case of breach of
license condition with photo identity proof -
Naturk of business. , _ ' _ _

Date Qf-‘cstablishmcnt of the businesg concern with memorandum of article if any
Date of submission of { .

Tourist area in which ti '

he application,
1e applicant is desiroug {

(Serial No. 45) Page -10
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12, Detail of other

‘o bulsinfessl. _
13, Proof for Financial soundness.
14, Pan Number

. ' (Signature of the Applicant)
Place:-. : _ N
Date:- -

" Note: -

The dealer should append an annexure indicating therein the articles regarding
which he wants to be regisiered, '
The application should be supported by doci
the above particuliarg ici

U.T. ADMINISTRATION OF:DADRA & NAGAR HAVELLI,
TOURISM DEPARTMENT,

SILVASSA,

¢ Applicati(m Form for Registration of 5 I-I'nte.l~]{eepcr.
FORM It
, (See rule 3)
3 : :

['he prescfribed Authority)

We request that I/'we ma
wated at .. may be registe

U.T of Dadra & Nagar |
¢ as under:- .

I. Name of the person with full ]

ing to operate a hotel or jg
operating a hotel with pag i
2. Name of hotel
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3. Name of the tourist atea where the hotel is to be run|or is being run' \
4. Name of the proprietor/proprietors with full res’idehti_al address and photo identity
~ proof. ' o .
5. Name.of the Manager with full permanent address and photo identity proof.
6.  Nanie of the ageht/aggﬁts/gmplo'yee/employees with permarient address'and photo
identity proof. : o
7. Whether the applicait is a permanent resident of the|Union Territory of Dadra &
- Nagar Havelj. . - ' .
8.  Any other business, which the applicant is catrying|on in any tou'ris|t area in the
Union Territory or outside theé Unijon Territory, ’
9. Whether the building wherein tiie hotel is operaled is owned by the applicant or is
-rented out or leased o o _' _ |
10:. In case of a leasced building the period of lease to|be mentioned with specific
 details.. o - "
11.- Detail of jother.li.cense/r_égistration obtained by the applicant to.carry out the
_ business, L ' ' |
12;'.'P_roo'_f'of'ﬁnanci_al soundness )
- 13. Pan Number. | \

_ '
| * (Signature of the Applitant)
 Place:" . | -

Date:
- NOTE: - The hotel-keeper should produce the prescribed registers at the time of
_ - presenting this application for apgf()vél al'ld"a'ffixing official seal.
From
- Address:
: . - _ : Dated: : .
U.T: ADMINISTRATION OF DADRA & NAGAR HAVELIL,
_ o TOURISM.DEPARTMENT, . :
S SILVASSA. _
Ap'p_li'c"atipn Form for Registiation of Ty vel Agent
FORM 1i1 !
(See rule 3)
To,

. (The prescribed A'Lith(jr'it'y‘) -.
Sir

meaning of Goa, Daman and
U.T. of Dadra & Nagar Havelj

The particulars required for the purpose are given herein

t/ excursion agent within tlye
de Act, 1982 as extended {¢

below:
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10.
11,
12.

13,
14,

15,

16, -
17.
18.
19.

(V) “'P.romotio'n/_Publicity -activitie

: Detail of other license/regi i

THE D. & N. H. EXTRAORIINARY GAZETTE  (Serial No. 45) Page -12

Name of the firm and itg registerad address.
\{ear when the firm was established.

Whether the firm ig A proprietary/partnership/

Manth and date when the fi

private or Public Limited concern.
'Tm was registered.

£assport size photograph
Details.of interest, if any; in dthcr: business of the Direc
Names of Bankers (attach referérice from the Bank)

Names of Auditors (A balance sheet and profit and~1.oss statement Pertaining to
the trave] business,.as prescribed i;nder,CO1hp_any law must be submitted by each
applicant).

tor(s), Partners (s) etc.

Income Tax clearance certificate from the a.ppropria_te authorities.
All other activitj | ! |
(i) Volume'oftourist traffic handled upto th
and internal tourist traffic Separately.
(ii) Clientele, any special tourist
=(iii) Amenities arranged for foreign '_toLirists.

(iv) Stcps taken to promote home tourists traffic and details of the parties handled,
L if any, ' '

parties, their size, frequency of visits etc.

8, undertaken (with documentary proof),
Branches of the firm in the country, the staff.employed at the head quarters and
branches. '

‘Particulars of foreign firms, if ariy, with the detailg of tourist traffic business
iconnections. '

‘Name of the guide a
Touris

; pproved by an_y_Td_urismAAulhority including Director of
m U.T. of Dadra i ;

Pan Numbér

Proof of Financial Soundness.
Yours Faithfully,

- Signatures of the Director(S8)
Partner (g) ete.

N OF DADRA & NAGAR HAvVEL],
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~ TOURISM DEPARTMENT,

SILVASSA.

FORM v
_ - " {Seé Rule 3)
Certificate of Registration of "Dealer"

This is to certify that.... sop of.....resident of....Dealer in
under the Goa, Daman and Diu Regi
of Dadra & Nagar Haveli to carry oy
in....area/aréas in accordance to th

.... has/have bcén registered
stration of Tourist Trade Act, 1 nd

! - F
the business as a dealer in th

e Tourist Trade Rule.2011.
. ‘The certificate is valid upto.....
- Namies of the notjfied articles.

1.
2.
3L
4 ‘
5.
6. ...
: : : B o . , - Prescribed Authority
Place';_- : : ' o g - : ' -
Date:- o ' o
Co _ ENDORSEMENT
This registtation is hereby feneWed'Upto'g -
Place:- 3 T '
. Date -
ST S _ Prescribed Authority

——

P —

- U.T.'ADMINIS’TRAT'ION'oF.DADI’gA & NAGAR HAVELI,
TOURISM DEPARTMENT, ’
SILVASSA.

FORM v
(See Rale 3) :
Certificate of Régistratioﬁn of "Hotel"

This is to certify that

....... son of......resident of...... has/ have been registertd under _,
the Goa, Daman and Diu Registrations of Tourist Trade Act, 1982 as extended to the U.T. of
Dadra & Nagar [Havelj to operale the said hotel/hotels

Name of the Hotel
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rea where the hotel is operated.
nis certificate is valid upto...
- .
lace: .
ate .
. ( ‘ )

o - - _ o .- Prescribed Authority

ENDORSEMENT
This registration is here by rencwec‘l'upté

lace:

ate

( ' )
Prescribed Authority

U.T. ADMINISTRATION OF DADRA & NAGAR HAVELL
TOURISM DEPARTMENT, |
SILVASSA.

FORM VI
(See Rule 3 and 14)

‘ertificate of Registration of l"'I‘ravel-Agen_t" or

ng launchles", "Tourist Taxis", "Tents & Tent LEqy
Porter, '

"Ex¢ursion Agent" or "Tourist boat
lipment Dealen", "Camping Agency",

This is to certify that.... Son of....Resident of..

, ..has/have been registered under the
o4, Daman and Diu Registration of Tourist Trade A

ct, 1982 (Act 10 of 1982) as extended

lace ;-
late ;-
o ( )
L _ . Prescribed Authority
| ENDORSEMENT |
his registration is here by renewed upto
lace: l
ate
- (
N ,

Prescribed Authorirty
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U-T. ADMINISTRATION OF DADRA & NAGAR HAVELI,
TOURISM DEPARTMENT, . | |

" SILVASSA. |
K ! .
CFORM v
B (Pee rule 4)- , .
Notice under rule 4 of the Dadra and N gar Haveli Registration of Tourist Trade Rules,
12011 g ‘ -
- : ' A\
Shri... ‘ | - |
Son of ... i )
Resident of ... , P , -
: .Re_gist'rati()n No.... : '
To, _ .
Whereas it has come to the notice of the undersigned that,
i. You-,have ceased to be dealer within the meaning of the God, Damian ,and Diy
: R'e'g.istra,tion_ of Tourist Trade Act, 11982
Haveli and the ruf

0« as extended to the U T: of Dadra ‘& Nagar
es frame’d thereunder, L : :

2. You have been convi_'c_t'e_d of an foe.ice ofi.....under section
of the.Indian Penal Code'| 860 vide order dated .
You have been convicted ofan
- dated.....passed by the Court. |
4. You have beer cdnvicted_ unda‘rsé(ﬁtilon -+.. of the Goa, Dama

Tourist Trade Act, 1982 ag extended to the U.T. of Dadya
framed thereunder fo¢ and offénce of

U

..... Chiapters X1V and X V1
A ;. passed by the Court. ..
offen’c;ﬁ_e-of .......... Act vide order

0 and Diu Registration of
& Nagar-Hav_eli and rules

. . : \}
-...vide order dated. . of the Court... ...

5. You have been declared an insolvent by the Court ....... vide order. dated........ and

' have not beep discharged. ’ i

6. . Ti

your nanip-is_fiable to_hc removed fro.m_the_registei-' under'section 6 of the
iu Registration of todrist Trade Act, 1989 as extended 1o the U.T. of
I . - .

- Goa, Daman and-
Dadra & Nagar Havelj

Now, .thcrefolrc,- noticcf is hereby givL.n to you to show cause within fifteen days from
the date of its receipt as to why your namme should not be removed from the register and
certificate cancelled on the grOuhd'speciIiLxéd above. If no reply is received within the said
“period, it will -bb_as_sur_ned that lh_e-gtjoundis Ame’nt_ioned in the notice are correct and o _
assumption, an order shal] be passed by me removing your nane froni the register and the
certificate shall stand cancelled. ' ' '

- (
Place: C _ i Prescribed Authority .
Date: (Indicate in detaijl only the ground W

hich %
is applicable at the time of issue of t|

e notice).
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AR HAVELI,

U.T. ADMINISTRATION OF D!ADRA & NAG

TOURISM DEPARTMENT,
STLVASSA.

LS FORM VIITL.
A ' . . . (See rule 7y

... f
nof ., ‘
isident of .,
:gistrationI;\Jo.‘-,..s'

hereas it ha!s come to the notice of tlie Llnderéigncd that:

Yon hav;e ceased to operate the hotel witljlin the mf:,ani'ng of the Goa, D_a'_man and Diu
Registration of Tourist Trade Act, 1982 las extended to the U.T. of Dadra & Nagar
Haveli ahd the rules framed thereunder. : |

You have b_i:en convicted ofan offence of.., under section ... Chapters XIV and X VI of
the Indian ée’_nalCodg 1860 vide order dat

ed ... passed by the Court. ..
You havp been convicted of an-offence of........ under section ... of the o Act vide
order dated ... passed by the Court. ' '

You have been convicted under section of ... of the Goa, Daman and Diu Registration

of Tourist Trade Act, 1982 ag extended tg the U.T. of Dadra & Nagar Haveli and rules
framed thereunder for and offence of ... vide order dated... of the Court...

You have been declared an insolvent by the Court
court and have not been discharged:

..... vide order dated ........ of the
The folli‘od-iqg complaints of malpractice

ihave been received against you.

ssumption, an ordér shall be

. -~ ( )

‘ _ Prescribed Authority
lace: : (Indicate in detaijl only the ground which
‘ate: ‘

isiapplicable at the time of issue of the notice).
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- To,
_ Shri.

-Son of ...
Resident of ...

Whereas it has come to the notice of the undersigned that:

(i)

iy
(iii)
(iv)

- ™

(vi) The following complaints of 'ma‘lp"racticé hav}e been recei

Goa,

Dadra & Nagar Haveli.

_ (Serial No. 45) Page -17
U.T. ADMINISTRATION OF DADRA & NA
TOURISM DEPARTMENT,

© . SILVASSA.

AR HAVELI,

FORM 1IX |
(See rule 7)
otice under rule 4 of the Dadra & Nagar. Iia'veli Regis

{ration of Tourist Trade
Rules, 2011. :

You have ceased to act.as a Travel Agent within the me wning of the Goa, Daman and
Diu Registration of Tourist:Trade Act, 1982 'as extended o (he U.T. of Dadra & Nagar
Haveli and the rules framed thereunder. .

You have been convitted of an offence of

‘ €1 v+ {...ounder gection ... ... Chapters X1V
and XVl of the Indiah Penal Code 1860 vide order dated|... pzissed_ by the Colirt. ..

You have been convicted of an offence of urider section |.... of the ..... Act vide order
dated ..... passed by the Court. b '

You have been ¢onvicted under section-. .

Tourist Trade Act, 1982 as extended to the ' U.T. of Dadra & Nagar Haveli énd rules
framed thereunder for and offence of ..... vide order datdd ... of the Court .. ..
You have been declared an insolvent b

sclared an insolvént by the. Court . vide order dated ... af the
court.......and have not been discharged

.. 6f the Goa, Darhaii and Diu Re'gisti‘l_'ation of

red against you,' .
!

L)
register under section 6 of the

2 as extended to the U.T. of

And whereas your na’me 1s lia_ble to be removed from the
Daman.and Diu Registration of tourist Trdde Act, 198

i
i

Now, therefore, notice is hereby given to you to show ¢

7 . puse within fifteen days from
the date of its receipt a§ to why your nare should not be rg

certificate cancelled on the ground specified above.

moved from the regjster and

‘ If no requ is received w’itl}in'i'ihe said
period, it will be assumed that the grounds mentione 1

‘assimption, an order shall be passed. b
certificate shall stand cancelled. )

. . . Presdribed Authority
Place:

Date

d in the

jotice are correct and on such
Y me removing your n
! .

ame from the register and the

( }

. E(Indicatc in

detail only the grour?d which
i3 dpplicable at tH

e time of issue of the notice).
' i
\’ !




TOURISM DEPARTME
e : SILVASSA.

FORM X .

NT,

(Register/()rdelr-' Book For Dealers)

(Se_g rule 7y
F‘irm
. Date of placing of

order of the persong

p_lacin_’g the order

Name and address .| ) dés'Cription of

Place ..

the articles/being
ordered. with size
quality design, '
__colour efe.
—— W Ele.
3

L. : I‘lA 2, '

" Permanent address -
.+ .of the person
lacing order

Present dddress in
* the Union Tervitory -

: 5.

- Total valug of the ]

g00ds ordered advance in foreign

- /Indian Currency -

' 'Amolfmtfpaid in

.'Dé_tc by which the
goods are to be

. _disQatchcd .

6

*Balanceifany

payable in foreign/

Indian currency and -
the time when

____payable, ‘

- | . '

. Briefrecord of

9. -
—

B —

 Signature of the
. terms and custorher and the
"'coﬁditions, ifany, owner for
between the representative of 1he
customer and the firm With date.
~firm N =
10 I

Page -18
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U.T. ADMINISTRATION OF. DADRA & NAGAR HAVELI,
TOURISM DEPARTMENT,
SILVASSA.
FORM X1 _ R

(Tourist Register)
{(See rule 10)

St. No. 7 "Name of the tourist | . Full Passport No. Da;te.
' ' + Residential of Issue and |
address Expiry Country
and the ofigin m
case of |
. : , . fcnelgners |
O ) e @
No. of Guests Date of _ér'rival and - Date of departuie and
accommodated and time time |
-nurmber of rooms- S L ) : L
occupied — .
© L w® ™ g
Accom;hqdati'on ‘Péri'cx.i_éf sia_y , Signatﬁre of - Total.émoun't
charges per day ' . Guest during charged on !
R | amrival 'accommodgltic’gn :
) N I ) S (L) N B 1O
“Charges paid in | Bill/Receipl No. and | Amourl of | Signature of
Foreign/Indian/ Cash Memo with | Luxury Tax .- R eceptionist/
Cuttency date  collected Manager on dti_Jty
(12) SRR ¢ <) I L)) a5
Particulars of the | Slgnature of 1he Remarks
encashment Guest durmg ' i
_certificate with date , departure.. ‘
(16) a7n (18)




SERIES - 1(2011) THED. &

U.T. ADMIN]
.

Aj

To

Sir,

_ I/ We submit that my q
?ost/damqge@/destroycd; It
in my favouyf, The other par

tN.H. EXTRAOR.DTNARY GAZETTE (Serial No, 45)

STRATION OF DADRA & NAGA
TOURISM DRPARTMENT,
SILVASSA.

YORM X171

RHAVEYL],

plication foy fl)uplié::i_te Cer

tificate. |
(See'rul_e 12) '
- From +
Address:
Date -

( ;
Place Signature of Applicant
Date With seal
u.T ADMIN[STRA"I‘;ION-OF DADRA & NAGAR HAVEL],
TOURISM DEPARTMENT, ' '
SILVASSA.,
) ) - FORM x1py
Application f)r Reservation; and Aljoy

1/ We request that 1 /

MY /out boat as required wigy:

Trade Act, 1982 ag extende
this regards are mentioned I

1) Name of fie owner wi
2} Name of the boat

ment of Mooring Sites,
(See rute 13) -

h 2 Passport size photographs
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’ \]
3) Present Address : - . .
4) " Period for.which the boat is inttended to be moored.
5) Name of the tourist, if any,

6) PAN Number

octupyifig the boat at the time of applying.

Any other license obtained to o‘pé'raté the business

' : . )
Place: ' a Signature of the Applicant
- Date: o - - Name of the Applicant

U.T. ADMINISTRATION OF DADRA & NAGAR HAVEL],
. TOURISM DEPARTMENT,
SILVASSA.

FORM X1V

Application for Registration of-persons cnrryi'ng on business of plying boats etc. '
S ' o (see rule 14)
.11'0, '

(The prescribed Autho:rity-,)'
[To.m"isl' Taxi
g of the Goa,

I/We ... request that UWe, may be registered as aToufi_sl Boat/Launch Owner
- Operator/Tent gequipment Dealer/- CampingAge_nt/POrter, within the meanin

Daman and Diu Registration of Tourism Trade Act, 1982 (Act 10 of 1982) as ¢

xtended to the
U.T. of Dadra & Nagar-Haveli, for the year ..

-i. The otlier particulars of the trade are as
under :- '

1) Name of the person with fuil address intending to operate or is already oper%’lling as.
2)

18 to be conducled. v

R

. Name of the tourist area whic'rc' the business
3) Name of the proprietor with two passport si
4)  Whether the applicant is a permanent resid

5)  Whether the applicant has necessa
~ launch: If so, documentary eviden

ze photographs
ent of U. T, of Dadra & Nagar Haveli.

ry licence/permit to ply tourist taki or tourist boat/
¢e be produced,

Whether the applicait lias life saving e
7} . Whether the applicant.has. under
Governinent of India Tourist Office/
If so; documentary evidence and ¢

) quipments (in case of motor-launches). \J

gone a.guide training_com‘se conducted by the
U.T. of Dadra & Nagar Haveli, Tourism Department.

WO passport size photographs be produced. 8) PAN
No. _ :
9}  Any other license registration certificate obtained by the applicant.
. : ( )
Place: Sighature of the Applicant
Date:

Name of the Applicant -
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U.T. ADMINIS

'RATION OF DADRA & NAGAR HAVELL,
TOURISM DEPARTMENT -
SILVASSA

IEOT-IFI;CA.TIQN .

)NH/TOUR/AIS(]/VO].:_II/IBJf - : "Dated : 19-05-2017
i B e

In exefeiseof the powerd ¢
diu Registratiort of Tourist Trhq
Jadra & Nagar Haveli- The fidministrator of p
Jirector of Tourism, Adminisrat;
oy all the provisiong of the sa

d Act for thé “!.rholc of
Taveli from the date on whic|

the said rulesighalj ctome intoforce.

- Byjorder and in the naméjof.the.—Administ'rator
U.T. of Daman, Diy ang Dadra & Nagar _HaVc!i.

Deputy Secreta ry -(-T_ourism) '
Dadra & Nagar Havelj
Silvassa

"o . ' ;
U.T. ADMINIS TRATION OF DAPRA & NAGAR HAVELI,
| TOURISM DEPARTMENT
_ I_\I_O_'I‘.AIFI}CA'I‘.ION:
MNI/TOUR/A/30/V 1, /183

- Dated : 19-.05.2071

In exefcige of powers confi
Jaman and DiuRegistration o
he U.T. of Dadra & Nagar HaVelj
‘inance Secretary of Dadra & ]
-ommissicner of Dadra & Na

aid Act froam the date on whi

2h the said ryles shall come intg force.

By‘;ordcr and-in t

he name of the A_dministralor, :
U.T. of Daman, D

iu and Dadra & Nagar Haveli.

Deput_y Secretary {Tourism)
Dadr_a & Nagar Haveli
Silvassa
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"U.T. ADMINISTRATION OF DADRA & NAG
| TOURISM DEPARTMENT
SILVASSA

AR HAVELY,

| NOTIFICA:;TI’ON
DNH/TOUR/A/30/Vol. 11183 - | - Dated : 19-05-2011
-In-Exercise of the powers conferred by sub-rule (2) of rilc | of the Dadra & Nagar ‘
© Haveli-Regisy ation to Tourist Tfadg R_ule.s, 2011 i'(hefein'aftGr' dalled the .'-‘Said Rulés"), the

S ULT. Admi‘nistration'of Dadra & Nagar Havelj hereby appoints _

as the date on which the said Rules shal] come into force.

By ordmf and in the p

_ ame of the: Administrator .
- U.T. of Daman, Diy a

hd Dadra & Nagar Havel;.

beputy Secrietary (Tourism) - i
Dadra & Nagar Havel;
 Sillvassa

'
_-.u.__......-______..__--..__..-___..__......_.__.-.‘__....__..-..'-_-....'a..‘.._...._-..__..__.. _______________

- U.T. ADMINISTR-ATION"(‘)F‘DAD;RA & NAG
| TOURISM_DEPARTMENT
- SILVASSA
NO’TIFICAITION
DNH;'TOUR/'ABO/YUL /183 ' |

AR HAVELI,

Dated : 19,05-2011

1In éxe'rcise‘.of'.the- powers cdnferréd_by clause ‘( k ) of sectj
Diu Registration of Tourist Trade Act, 1982 (Act No. 10 of 193
-Ijadra & N'aga'r lﬂIéveli;‘Administ'ra.toi' of Dadra & Nagar Havelj
the Uni‘o'n Territory of Dadra & Nagar Haveli, to be a tourist arg

~from the ddte on which the sdid rules shall come into force.

on 2 of the Goa; Daman and
2} as extended to theiU.T. of
hereb'y notifies the whole of
a for the putpose of said Act
By orderand in the n

ame of the Administrator
U.T. of Daman, Diu a

1d Dadra & Nagar Héveli.

Deputy Secrjetary (Tourism)
 Dadra & Nagar Haveli
Silvassa
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U.T. ADMINISTRATION OF DADRA & NAGAR HAVELI],
' TOURISM DEPARTMENT
SILVASSA

NOTIFICATION

DNH/TOUR/A/30/Vol. 11/183 Dated : 19-05-2011

In exercise of the powers conferred by clause ( h ) of section 2 of the Goa, Daman and {;

Diu Registration of Tourist Trade Act, 1982 (Act No. 10 0f 1982) ?s extended to the U.T. of
Dadra & Nagar Haveli. Administrator of Dadra & Nagar Haveli hereby notifies the handicrafts §'!
and curios to be the notified articles for the purposes of the said Act from the date on which g*

the said rules shall come into force.

By 6rder and in the narﬁe of the Administrator
U.T. of Daman, Diu and Dadra & Nagar Haveli.

E R L e T b

Deputy Secretary (Tourism)
Dadra & Nagar Haveli
Silvassa

e o

U.T. ADMINISTRATION OF DADRA & NAGAR HAVELI,

- TOURISM DEPARTMENT
SILVASSA %
NOTIFICATION -
DNH/TOUR/A/30/Vol. 11/183 | Dated : 19-05-2011 | -

In exercise of the powers conferred by clause ( h ) of section 2 of the Goa, Daman and}’? E
Diu Registration of Tourist Trade Act, 1982 (Act'No. 10 of 1982)‘&15 extended to the U.T. ofﬂj i

Dadra & Nagar Haveli. Administrator of Dadra & Nagar Haveli hereby notifies only the

under mentioned types of handicrafts to be the notified articles for the purpose of the saidﬂ%‘""

Act, from the date on which the said rules shall come into force namely:-

1) Articles made of Gouard (Dudh1) Coir, Fiber, Shells, Jute, Bamboo Clay Brass].,;
Bronze and Lacquet. E;

2)  Wood Carvings. k
3)  VarliPainting B
< . i
y Fi

By order and in the name of the Administrator f.

U.T. of Daman, Diu and Dadra & Nagar Haveli.

Deputy Secretary (Tourism)
Dadra & Nagar Haveli
Silvassa

TR
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U.T. ADMINISTRATION OF DADRA & NAGAR HAVELI,
TOURISM DEPARTMENT
SILVASSA

NOTIFICATION

DNH/TOUR/A/30/Vel. 11/183 Dated : 19-05-2011

In exercise of the powers conferred by Rule 42 (2) (d) of Goa, Daman and Diu
Registration of Tourist Act, 1982 (No.10 of 1982) is extended to the U.T. of Dadra and
M Nagar Haveli. The Administrator of Dadra and Nagar Haveli hereby notifies that the notices

Qunder this Act shall be issued in writing under the signature of officer not below the rank of

Deputy Secretary.

By order and in the name of the Administrator
U.T. of Daman, Diu and Dadra & Nagar Haveli.

Deputy Secretary (Tourism)
Dadra & Nagar Haveli '
Silvassa -

U.T. ADMINISTRATION OF DADRA & NAGAR HAVELI,
TOURISM DEPARTMENT
SILVASSA

NOTIFICATION

NH/TOUR/A/30/Vol. 11/183 1')ated : 19-05-2011

| In exercise of the powers conferred by Rule.42 (2) (h) of Gc;)a, Daman and Diu
egistration of Tourist Act, 1982 (No.10 of 1982) is.extended to the U.T. of Dadra and
Nagar Haveli. The Administration of Dadra and Nagar Haveli hereby notifies that the
Jrescribed authority shall hold the inquiry under this Act in the ofﬁqe of the Director of

ATourism. i , ' .
By order and in the name of the Administratot
U.T. of Daman, Diu and Dadra & Nagar Haveli.

Deputy Secretary (Tourism)
Dadra & Nagar Haveli
Silvassa




Do

SERIES -1(2011) - THED. & N. H. EXTRAORDINARY GAZETTE  (Serial No. 43) Page -26
U.T. ADMINISTRATION OF DADRA & NAGAR HAVELI,

TOURISM DEPARTMENT
SILVASSA

NOTIFICATION

DNH/TOUR/A/30/Vol. I1/183 Dated : 19-05-2011

In exercise of the powers conferred by Rule 42 (2) (g) of Goa, Daman and
Diu Registration of Tourist Act, 1982 (No.10 of 1982) is extended to the U.T. of Dadra and
Nagar Haveli. The Administrator of Dadra and Nagar Haveli hereby notifies that the name
and addresses of the persons and the Hotels removed from the register or to whom the

registration has been issued shall be published in the Govt. Gazette of Dadra and Nagar
Haveli.

By order and in the name of the Administrator
U.T. of Daman, Diu and Dadra & Nagar Haveli.

Deputy Secretary (Tourism)
Dadra & Nagar Haveli
Silvassa

U.T. ADMINISTRATION OF DADRA & NAGAR HAVELI,
TOURISM DEPARTMENT
SILVASSA

NOTIFICATION

DNH/TOUR/A/30/Vol. 11/183 i Dated : 19-05-2011
WHEREAS The Central Government in exercise of the powérs conferred by section 10
of the Dadra and Nagar Haveli Act 1961 {35 0f 1961) has extende#i to the Union Territory of
Dadra and Nagar Haveli the Goa, Daman and Diu registration ofTourlst Trade Act 1982 (10
0f 1982) as in force in the Sate of Goa vide Gazette Notification No G.S.R. 866 () published
in the Gazette of India, Extraordinary Part II- Section 3 - Sub Se!cnon (i}, at New Delhi on
Tuesday, November 27th, 2001 The same was published in the Dadra & Nagar Haveli Gazette,
Extraordi_nary, Series I, Vol. No. XVII, Silvassa published by Authority on 11th April 2002.

AND WHEREAS as provided and where in excise of the powérs conferred by sub section
(1) of section 42 of the Goa, Daman and Diu Registration of Tolrist Trade Act, 1982 (10-
1982) as extended to the Union Territory of Dadra and Nagar Haveli it is necessary to make

rules for carrying out then purpose of this Act as required by Sub Section (2) of section 42 of
the said Act. | .

AND THEREFORE the following draft rules called ‘The U.T. of Dadra and Nagar Haveh
Registration of Tourist Trade Rules, 2011 are publiished as under. AND on required under
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tions and suggestions are
ina period of 30 days from
Union Tertritory of Dadra

‘By order;and in the name of the Admi:fl'jstlfator
U.T. of D%iman, Diu ang

Dadra & Nagar'Havel|,
I?eputy Secrelary (Tourism)

Dadra & Nﬁigar Havelj
Silvhssa
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